
     
 

   

     

   

    
      

 
   

  

   

      
     

     

      

        

         

         

       
       

 

          
        

         

           

           

       
       

       



      
  

         
         

         

         

          
        

       

        
         

            

           
          

        

      
      

      

      

       

        

        
         

          

         

           

         

        

          

          

          
    



      
  

        

           
        

           

      
    

          

       

      
          

      

           

        

        

         

      

       

          
           

 

           

          

      

 

          

       

         

          
        

     



NATIONAL COMPANY LAW TRIAUNAL, MUMBAI AENCH, MUMBAT
cP (B) -264A&BP/2018

sub-section (1) of Section 31 or passes an order for liquidation

of Corporate Oebtor under Section 33, as the case may be.

(v) That the publlc announcement of the corporate Insolvency

resolution process shall be made immediately as specified

under Section 13 of the Code.

12. Accordinqly, this Petition is admitted'

13. The Registry is hereby directed to communicate this order to

the Applicant.

V. NALLASENAPATHY
Member (Technical)

BHASKARA ANTULA MOHAN
Member (Judicial)

4

(vi) That this Bench hereby appoints Mr. Charudutt Marathe,

Gomed, 915, Khare Town. Dharampeth, Nagpur,

Maharashtra- 440 010. having Registration No. IBBI/IPA-

001/IP-P00350/20L7-L8/lO65L, as Interim Resolution

Professional to carry the functions as mentioned under the

Code.

Sd/- Sd/-


